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New Delhi, the 23rd December, 1986/Pausa 2, 1908 (Saka)
The following Act of Parliament received the assent of the President,

on the 23rd December 1986, and is hereby published for general infor-
mation:—

THE CONSTITUTION (FIFTY-FIFTH AMENDMENT)
ACT, 1986

[23rd December, 1986]
An Act further to amend the Constitution of India.

BE it enacted by Parliament in the Thirty-seventh Year of the
Republic of India as follows:—

1. (1) This Act may be called the Constitution (Fifty-fifth Amend-
ment) Act, 1986.

(2) It shall come into force on such date as the Central Government
may, by notification in the Official Gazette, appoint.

2. After article 371Gr of the Constitution, the following article shall be
inserted, namely:—

"371H. Notwithstanding anything in this Constitution,—

(a) the Governor of Arunachal Pradesh shall have special
responsibility with respect to law and order in the State of
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Arunachal Pradesh and in the discharge of his function* in rela-
tion thereto, the Governor shall, after consulting the Council of
Ministers, exercise his individual judgment as to the action to
be taken:

Provided that if any question arises whether any matter i»
or is not a matter as respects which the Governor is under this
Clause required to act in the exercise of his individual judgment,
the decision of the Governor in his discretion shall be final* and
the validity of anything done by the Governor shall not be call-
ed in question on the ground that he ought or ought not to havt
acted in the exercise of his individual judgment:

Provided further that if the President on receipt of a repOtt
from the Governor or otherwise is satisfied that it is no longer
necessary for the Governor to have special responsibility with
respect to law and order in the State of Arunachal Pradesh, he
may by order direct that the Governor shall cease to have such
responsibility with effect from such date as may be specified In
the order;

(b) the Legislative Assembly of the State of Arunachal Pffir
desh shall consist of not less than thirty members.".

C. RAMAN MEtfQN,
Additional Secy, to the Govt. of India,
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